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O R D E R 

 

PER ASTHA CHANDRA, JM 

 
        The appeal filed by the assessee is directed against the order of the 

Commissioner of Income Tax (Exemption), New Delhi dated 29.11.2019 

under section 12AA(1)(b) read with section 12A and section 80G(5)(vi) of the 

Income Tax Act, 1961. 

 
2.    At the outset, the Ld. AR for the assessee requested for withdrawal of 

the appeal and filed a letter dated 13th July, 2022 seeking permission of the 

Hon’ble Bench to withdraw the appeal. 

 
3.      The Ld. DR  has no objection for the said request of the Ld. AR. 
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4.      We have gone through the request of the Ld. AR and since the Ld. DR 

does not have any objection, the appeal is allowed to be withdrawn. 

 

 5. In the result, the appeal of the assessee is dismissed as withdrawn. 

  
         Order pronounced in the open court at time of hearing itself i.e. on 

13th July, 2022. 

           sd/-                   sd/- 

       (ANIL CHATURVEDI)                             (ASTHA CHANDRA) 
 ACCOUNTANT MEMBER                        JUDICIAL MEMBER 
 
 Dated:      13/07/2022 
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